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CENTRAL . ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW

O.A. NO: 434/2003

GeBe SPIVASTAVA VS. U.0.I & OTHERS.

DATED: 119, 2003,

HON. MR. 8.K. AGARWAL MEMBER(A)

HON, 8MT. MEERA CHHIBBER MEMBER(J)

Shri A, Moin for applicant. Shri N.K. Agarwgl
for respondents. |

By this O.2., the applicant has sought quashing
the impughed order dated 22.8,2003 and to direct the
respondents to post the applicant to a sensitive seat
keeping in view the seniority list dated 11,12.2000 as

<

contained in Annexure No, A=5,

By way of Interim relief, the applicant has
prayed to- sgay the operation of the impugned order
dated 22.8f2003 . We have heard the qounsel for the
parties and it‘would be necessary fcr; £he respondents
to file reply. Accordingly, respondents are directed
to file thé replf within 10 days so that this matter may
be taken @p alongwith 0.A. No, 409/2003 which is listed'v

on 26th September 2003,

In the meantime, the respondents shall allow the

~applicant to resume the duties in the Establishment Gazétted

Section as per the impugned ogéer without prejudice to

his réghts as contained in“ighelpgéseﬁt orig;nal Application,
List on 26th September 3003 for admission. Copy;of this

O%gff’Pe given to counsel for the parties. | v
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